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ORLER

Oral Crder {Per Hon'ble Shri R.Rangarajan, Member {(Admn

Heard Mr. P.Naveen Rao, learned counsel for

applicants and Mr. V.Bhimafna, learned counsel for the

2. There are two applicants in this CA., Both ©

were& transferred from Visbakapatnam COmmissioneraigggah
Hyderabad Commigsionerate Réﬁge by order No0.42/96 aated
(Anhexure A-I). They are not yet relieved from Vishaks
Commissiconerate Range to carfy out the transfer as indi
above, However, the said ££énsfer order Asted 25-04-96
stayed by R~1 by order C.NGEII/3/37/%E-Estt.2 dated 174

(Annexure A-II).

L)
the

re sponcents.

f them
Ge to
25-04-96
patnam
cated

WwaS

05-96

3. This applicatianiS filed praying for implementation

of the order dsted 25-04-96 by transferring them to Hyderabad

Commissionerate Range. E

4, The applicants have not filed any representation to

the concerned authorities. | In view cf the above, they

have to

file a reprecentation to R-1 for adhering to the ezrlier order

of the transfer and 1if such a representation is gegceived the game

should be dispoedd of by R;l within 15 days from the dpte of

receipt of a copy of the representaticn.

5. In the result, the following direction is gjiven:-

The applicants if so advised may submit 5 degailed

representation to R-1 for transferring them tc Hyderabizd Commiss—

ionerate Range in terms of office corder No.42/96 Aat. 2(5-04-96 by

RPAD to R-1.

If such a regresentation is received by R-1 the same

should Ee disposed of expeditiously within 15 days fragm the date

of receipt of & copy of th€ representation,

6. _ The OA is ordered accordingly at the admisgion stage

itself. Nc costs,

Ao

(k. Rangarajan)

Member (Admn.) .
, j M@Z&}-x#?“
Dated : The 21st June 1996,  Wesy s s)
Tpictated in Cpen CourtT Dy
sSpr CM/Z‘-S/




Copy tOot-

1.

2.

3.

4.
Se

6.

Rsm/-

One spare CODY.

The chief Commissioner, Customs and Central Excise,bgyderabad

zone, Lal Bahadur Stadium road, Basheerbagh, Hydera

The commissioner-I, Customs and Ccentral Excise, Lal ]
stadium road, Basheerbagh, Hyderabad.

One copy to Sri, P.Naveen Rao, advocate, CAT, Hyd.

One copy to sri, v.Bhimanna, Addl. CGSC, CAT, Hyd.

One copy to Library, CAT, Hyd.
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